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CENTRAL AOMIN ISTR AT I\/E TRIBUNAL
PRINCIPAL BENCH

NLU UElHI

C.C.P. NO. 130/93 in
O.A. NO. 975/92

Neu Oalhi this the 10th day of 3anuary, 1994,

COrtAM :

THE HLN'BLL I"iH. justice \i. S. MALIMATH, CHAIRMAN

THE HON'BLE MR. S. R. ADIGL, MEMBER (A) '

Roop Ram
in Lachho Oaui & Anr,,
1/20, Rouse Avenua,
Neu Delhi — 110001, ,,, Petitioner

By Advocate Shri D, C, Uohra

\/ ersus

Union of India through
Shri K. Padmanabhiah,

^ Secretary,
^ ' Ministry of Urban Development,

Nirman Bhauan,
Neu Delhi ~ 110011, ,,, Respondent

By Advocate Shri M, L, Usrma

ORDER CORAL)

Hon'ble Mr. Justice U, S, Malimath —

The complaint in this case is that the

direction to the respondents regarding consideration

of the petitioner's claim for compassionate

appointment has not bean obeyed. The respondants

have nou filed tuo orders, one in Hindi signed on

18,12,1992 and the other in English signed on

11 ,1 ,1993. The counsel for the petitioner submits

that his client has not received either of them

in the regular course. In the circumstances, ue

consider it appropriate to direct that the receipt

of the copy of the order signed on 18,12,1992

uhich is in Hindi shall be deamed to be the order

rsjacting the petitioner's claim for compassionate

jpointmant, as having been duly served on the
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petitioner through har counsel today. It is for

the purpose of limitation for challencing the same

order^ the date of sarvice of the order today
shall Da regarded as the starting point of limitation

As the claim of the petitioner has been considered

and rejected, nc further action under the Contempt

of Courts Act is called for. These proceadinos

are accordingly dropped.

( S. H./Adige )
Member (A)

( \i, £. Mai tmath )
Cha ir man




